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The following Bill was introduced in the Andhra Pradesh Legislative Assembly on
16" June, 2020.

L. A. BILL No. 8 of 2020.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH VALUE ADDED
TAX ACT, 2005.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy First year of the Republic of India as follows:-

1. (1) This Act may be called the Andhra Pradesh Value Added Tax Short title and
(Amendment)Act, 2020. commencement

(2) It shall be deemed to have come in to force with effect on and from the
1stMarch, 2020.

2. Inthe Andhra Pradesh Value Added TaxAct, 2005, in Schedule-Vl,inthe = Amendmentto
Tabie schedule-VI.

(i) in column No. (4), “rate of tax”, against item No.2 “Petrol”, for the i s
expression “31% + Rs.2/- per litre”, the expression “31% + Rs. 2.76/- per litre”,
shall be substituted;

(ii) in column No. (4), “rate of tax”, against item No. 5 “All kinds of
Diesel Oils including C-9”, for the expression “22.25% + Rs.2/- per litre”, the
expression “22.25% + Rs. 3.07/- per litre”, shall be substituted.

1. 116/20 [1]
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Value Added TaxAct, 2005 was introduced in the State of Andhra
Pradesh with effect from 01-04-2005 to levy and collect taxes on sale of goods. Under the said
Act, Petrol and Diesel are taxed @ 31% + Rs2/- per litre and 22.25% + Rs.2/- per litre respectively
on the sale price at the point of first sale in the State underitems 2 and 5 of Schedule-V1 of the said
Act.

In order to capture the tax fully on the retail sale prices and with a view to have a uniform tax
rate with the neighboring state of Telangana, Government have revised the tax rates on diesel
from 22.25% + Rs.2/- per litre to 27% and on petrol from 31% + Rs.2/- per litre to 35.20% with
effect from 30-01-2020 vide notification in G.O.Ms.No.19, Rev (CT-Ii) Dept, Dt:29-01-2020.
Subsequently, itis found that fluctuating crude oil prices internationally are affecting retail sale
prices of diesel and petrol and creating uncertainty in the tax revenues from these two commodities.
Under these circumstances, Govemment have decided to revive the earlier tax structure of one
variable component and one fixed component and revised the tax rates on diesel from 22.25% +
Rs.2/- per litre to 22.25% + Rs.3.07/- per litre and on petrol from 31% * Rs.2/- per litre to 31% +
Rs.2.76/- per litre.

Accordingly, Government have issued notification under sub-section (1) of Section 79 of
A.P. VAT Act, 2005 vide G.0.Ms.No.68, Revenue (CT-ll) Dept, Dated: 29.02.2020 duly modifying
the earlier notification issued in G.O.Ms.No.19, Rev (CT-Il) Dept, Dt:29-01-2020.

As per the provisions of Section 79(2), where a notification has been issued under Sub-
section (1), a bill shall, unless the notification in the mean time is rescinded, be introduced in the

Legislative Assembly, as soon as may be, but in any case during the next session of the Legislative
Assembly following the date of issue of notification, to give effect to the notification.

This Bill seeks to give effect to the notification issued in G.0.Ms.No.68, Rev (CT- Il) Dept,
Dated: 29.02.2020 as mandated under Section 79(2) of the Andhra Pradesh Value Added Tax
Act, 2005.

KALATHUR NARAYANA SWAMY
DEPUTY CHIEF MINISTER
(COMMERCIAL TAXES & EXCISE)
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FINANCIAL MEMORANDUM

The proposed Andhra Pradesh Value Added Tax (Amendment) Bill, 2020 seeks to
revise the tax rates on petrol and diesel. The revision will result in a revenue gain of
Rs.566 Cr per annum approximately. :

KALATHUR NARAYANA SWAMY
DEPUTY CHIEF MINISTER
(COMMERCIAL TAXES & EXCISE)
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT
OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY

dedkk

The Andhra Prédesh Value Added Tax (Amendment) Bill, 2020, after it is passed by the
Legislature of the State, may be submitted to the Governor for his assent under article 200 of the
Constitution of India.

KALATHUR NARAYANA SWAMY,
DEPUTY CHIEF MINISTER,
(COMMERCIAL TAXES & EXCISE).

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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